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Mr. Speaker: The answer may be
read 1n Enghsh aiso

Shri L. N. Mishra: (a) Yes.

(b) It 1s proposed to set up about 15
canteens during the entire Second
Five Year Plan period in different in-
dustrial areas.

(c) Rupees one lakh.

Shri Muhammeq Elias: In view of
the large number of building workers
employed in the different paits of
Delhi for puilding work, may I know
whether Government are thinking of
introducing mobile canteens for them?

Shri L. N. Mishra; At the imtial
stage, we propose to provide at least
15 canteens. But we have not been
able to provide them till now because
wa are hot getting suitable accommo-
dation.

Mr, Speaker: The question was

whether mobile canteens would be in-
troduced.

many canteens have so far been open-
ed and how many canteens are actual-
ly running in Delh1?

Shri L. N. Mishra: None so far.

Shri Tangamani: The target for the
Second Plan period was 15 canteens.
Three years have already elapsed. I
would Itke to know whether any
canteen will be opened during the rest
of the Plan period.

Shri L. N. Mishra: We are trying
to expedite it. But we have not been
successful. The difficulty is that these
subsidies are to be given only to co*
operatives of workesy, ofa employers.
So far no co-operatives have come
forward excepting from the Delhi
State
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Shrimat: Lakshmi Menon: I could
not follow the question
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Shrimati1 Lakshmi Menon: This
refers to two disputed areas mention-
ed as dispute No 1 and dispute No 2
This was referred to the Bagge Tribu-
nal and this 15 In 1mplementation of
the Bagge Award These are terri-
tor.es held 1in

Shri Tridib Kumar Chaudhuri- I
come from the district where the
aieas are interchanged

Mr Speaker Let the hon Minister
complete her answer

Shri Tridib Kumar Chaudhuri:
Therefore, I would hike to ask one

or two questions The Bagge line for
demarcating the boundary between
the Murshidabad district West Bengal,
nd Rajshahi district, Bast Pakistan,
s to have been the mid-stream of
the river Ganga as 1t was flowing one
year after the Award Since then the
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line was drawn and demarcated joint-
ly by the land records departments of
the two Governments May I know
whether 1n interchanging the areas
wrongfully held either by India or by
Pakistan on either side of the Bagge
Iine, any deviation of the line as
drawn on the survey map and indicat-
ed by the land records departments of
the two Governments was agreed
upon?

Shrimati Lakshmi Menon;: No, Sir
The boundary hne between the
Murshidabad district of West Bengal
aid the Rajshahi district of East
Pakistan 1ncluding the thanas of
Nawabgan) and Shibgan]; of pre-
partition Malda district, 1s the dis-
pute referred to Here the boundary
was regarded as a rigid and fixeq line
and therefore no change was called
for

Shn Tridib Kumar Chaudhuri: The
hon Deputy Minister does not seem
to know the exact position The
Bagge Award was that so far as the
Tland boundary is concerned, they
were rigid and fixed But the Rad-
cliffe Award did not say anything
about the river So the dispute was
referred to Mr Justice Bagge's Tri-
bunal

Mr. Speaker: The hon Member s
becoming a Minister

Shrimatl Lakshmi Menon: It was a
rigid and fixed line and there was no
change whatever by reference to the
Bagge Award The Bagge Award
was that the boundary as fixed by
Radchiffee Award stands There 1s no
change, 1t 1s not fluud

Shri Tridib Kumar Chaudhuri: That
18 not correct, Sir

Mr. Speaker: The hon Deputy Minis-
ter does not know What 15 the good
of asking the question? Mr.
Mukerjee

Shrimati Lakshmi Menon: Sir, [
would hke to read the Bagge Award
in this matter The Bagge Tribunal
decided that in the case of dispute
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No. 1 which the hon Member was re-
ferring to, the boundary would be a
rigid one and that in the case of dis-

pute No 2, it would be flwmd, along’

the course of the river Matabhanga

Shri Tridib Kumar Chaudhuri: May
I know whether the areas adjoiming
the right bank of the river Ganga lLike
Char Durlabh and the former rail-
way station site of Lalgolaghat has
been given over to Pakistan?

Shrimati Lakshmu Menon: I want
notice for the detailed description of
the territory

Mr. Speaker: The hon Member 15
elose to the boundary and he can go
on putting questions (Interruptions)

Shri Tridib Kumar Chaudhuri: May
I explain the position, Sir?

Mr. Speaker: To whom” The hon
Minister wants notice regarding these
further detaills Next question

Shri Hem Barua: May I put a ques-
tion, Sir?

Mr. Speaker: Shn Hem Barua is
not one of the Members who tabled
the question

Shri Hem Barua: That shows our
mental alertness, Sir We want to co-
operate

May I know whether the I!ndian
who was captuicd m this particular
area and taken over by Pakistan has
been released and whcther those mili-
tary camps that we had in the char
lands in the Ganges under dispyte
were destroyed by the Pakistam
troops and whether they have paid
any compensation for this”

Mr. Speaker: It does not arise out
of this quesfion It only relates to
area and not to compensation

Indian Visitors to Pakistan

*1109 Shri Ajit Singh Sarhadi:
Will the Prime Mimmster be plrased
%o state whether the Government of
India have been able to gZet the time
Hmit of registration of Indian wig-
%ors to Pakistan extended to 14 days
instead of 72 hours?
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The Deputy Minister of Extermal
Affairs (Shrimati Lakshmi Menon):
No, Sir The final reply of Govern-
ment of Pakistan 18 awaited,

Shri Ajit Singh Sarhadi: May 1
know whether, pending the decision
of the Pakistan Government, there
1s any proposal to reduce the period
for registering in India?

Shrimati Lakshmi Menon: I do not
know what the hon Member means.
Here, the reference 1s to the period
between the entry of a Pakistam
national and the period of registra-
tion As far as India 1s concerned,
at every check post, as soon as he
surrenders the triplicate of the wvisa,
e B alowed 1 duys telore the
registration takes place whereas 1n
the case of Pakistan, originally, 1t was
24 hours and, now, as a result of our
negotiations, 1t has been extended to
72 hours We are trying to have the
same period, that 1s 14 days, to be
given also to people who enter
Pakistan

Shri Ajit Singh Sarhadi: Mv ques-
tion 1s this The period 7 registra-
tion mn India 15 14 days and the period
of registration 1n Pakistan 1s 72 hours
The Government of India has urged
that 1t should be increased to 14 days
m Pakistan also Pending Pakistan
agreeing to that, 1s there any proposal
to reduce the 14 days here to 72
hours?

Shrimati Lakshmi Menon: Certain-
1y not

Border Raids

+
o { Shri D C. Sharma.
1112 3 Sardar iqbal Singh:

Wl the Prime Minister be pleased
to refer to the reply given to Starred
Question No 718 on the 8th Decem-
ber, 1958 and state whether final re-
ply has been received from the Gov-
ernment of Pakistan with regard to
the attack made by the Pakistan arm-
ed police on the Indo-Pakistan bor-
der at the Amurka 1irrigation canal in
Punjab?





